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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 
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Shri G.R.I'ashra submits that he would 

to check up whether this could be disposed 

±l by the Single Bench and as there has been 

ting that this is a Division Bench matter he 

has not brought his filed. In view :f this, 

ájourned to 26.2.2002. In the meantime Shri 

i.ishra, as rayed for by him, ma also obtain 

instruction with regard to nayrrent of retiral 

nefits to the applicant since filing of this 

L. 

VICL-nh 

Order Dtd.26.02.2002. 

Mr.B.Dash Add. Standing Counsel for the 

Respondents states that the Applicant herein 

has received all the reliefs claimed in this 

O.A. To this effect Shri Dash has filed certain 

documents annexed to the counter. Heard Shri 

C.R.Mishra, Learned Coursel appearing for the 

Applicant also. 

Since the grievances of the Applicant 

have aircady been redressed by the Respondents 

(by way of granting him relief, as prayed for 

in this O.A.) nothing remains in this O.A. to be 

adjudicated by the Tribunal. In the said view of 

the matter, this O.A. is disposed of. 

Mernbe r (J) 


